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Annoucemeait Re. arrest and release of Shri 
Rameshwar    Singh, Member, Rajya Sabha 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Before I call upon the next 
speaker, I have to inform Members that I have 
received the following message dated 15th 
September, 1981, from the District 
Magistrate/Senior Superintendent of Police, 
Varnasi, regarding the arrest and release of 
Shri Rameshwar Singh, Member, Rajya 
Sabha,: 

"Shri Rameshwar Singh, M.P. Rajya 
Sabha, arrested u/s 151/107/ 116 Cr. P.C. 
along with 94 other volunteers of Lok Dal 
in connection with 'Jail Bharo' agitation on 
14/9 AN. AH were later released on 
assurance of agitators to maintain peace." 

 

you want to make some snomission, you can 
do so after the Calling Attention. 

CALLING  ATTENTION TO A 
MATTER OF URGENT    PUBLIC 

IMPORTANCE 

Reported    'Mass      Conversion      of 
Harijans to Islam in Tamil Nadu and„ 
other parts of   the country and   the 
reaction of the Government of India 

thereto— Contd. 

SHRI GULAM MOHI-UD-DIN SHAWL: 
Mr. Vice-Chairman, Sir, at the inception I 
shall express my regret that precious time, 
valuable time, of this hon. House is taken on 
an issue which, to all intents and purposes, is 
fit for consideration, or I should say, is worthy 
of consideration at some Hindu Seminar and 
not the Parliament of India because the 
Parliament of India is governed by the 
Constitution which says that there shall be 
freedom of thought and religion. We failed to 
understand that on the one hand you give us 
fundamental right and on the other hand, 
rather through underhand means, you want to 
deny us that rights and create such a furore or 
hullabaloo or even, I should say, such a nose 
that a Calling Attention is presented before 
this House and precious time is wasted for 
nothing. I hope that, as things are, saner 
elements from both sections of the House shall 
see that as far as the mischief is concerned, 
this is a concerted effort to import that 
communal 

 

THE     VICE-CHAIRMAN       (SHRI 
DINESH GOSWAMI):  No, No. 



 

[Shri Gulam Mohi-ud-din Shawl] 

virus into the Southern part of the country. We 
have not seen that virus so far. That concerted 
effort is there. I appeal to all sections here that 
we should try to nip that mischief in the bud lest 
there should be any other ramifications and we 
shall suffer in the South the same fate which we 
see in the North. After all, what has happened in 
Meenakshipuram or somewhere else? 
Throughout India, at some place or at some 
time, the Muslims are butchered and massacred 
en masse for no fault of theirs and on the other 
hand, when a particular section or some people 
accept Islam, the Central Government is moved. 
We fail to understand what has the Government 
to do with it. The Government should not be, 
and as per the Constitution, is not concerned 
with the particular faith of any g citizen of India, 
people in Rehmat-nagar, previously known as 
Meenakshipuram, embraced Islam. But the 
House Is concerned with one point that they 
continue to be Indians. We are Muslims. But we 
are Indians. They are Indians. They have not 
adopted any nationality other than India. They 
have not gone foreign. But the furore is there. I 
understand that as far as our worthy Home 
Minister is concerned he issued a statement 
there that petro-dollars are there. And I hope he 
will correct himself. Let the hon. Home Minister 
tell the House as to how many thousands of 
Hindus visited the Arab countries for labour. Is 
there any case of any Hindu converted to Islam 
in Arabia, in any Arab country? While he was 
there, he was offered job and he was offered 
money but there was no such case of 
conversion. But as far as this case is concerned, 
all sorts of mud-slinging and maling-ning has 
been done with ulterior motives. Unfortunately, 
some Members from the Treasury Benches—I 
say, unfortunately—have fallen victims to this 
propaganda because as I said earlier and I 
submit humbly again this communal virus is 
being exported  to the South.     Beware of 

that. See the fatis of those cities, of 
Jamshedpur about which you are 
anxious to discuss, Baroda and othejft. 
places. What is happening there? 
That is a great scar on the fair name 
of India, the secular India, the India 
in which Mahatma Gandhi and 
Jawaharlal Nehru had the honour 
to live and lead us. Today, the things 
are different. So much has been said 
here. And we do not want to waste 
the precious time of this hon. House. 
After all what has happened? My 
fore-fathers accepted     Islam. We 
were not Harijans. It ig a question of time 
and place. Some centuries back, the fore-
fathers of my 7nends here accepted Islam. 
They accepted Islam some 600 or 700 or 800 
or even 1000 years back. And they are 
Muslims They are the descendants of those 
Muslims. We are Muslims. But there is no 
question of caste as. far as this Islam is 
concerned. We do not believe in that. But 
those gentlemen who spoke so much here are 
not prepared to dine with a Harijan. 

I shall dine with a Harijan. Are they 
prepared to take a Harijan to the temple?. I 
shall take him to my mosque and I shall let 
him worship his own deity there. There is no 
bar to that.    That equality is there. 

So, Sir, as I submitted earlier, the question is 
not that a mass conversion J has taken place. 
But those gentlemen want that there should be 
the repercussions, the side effects, the bad 
effects on the Muslim elsewhere and they be 
called bad names and then hanged, as they are 
massacred everywhere else. So, my submission 
is that such things, fl:rstly, should not be 
discussed in this august House. The second 
thing is that this is not a fit case to be discussed 
here. Let it be argued somewhere else. But as 
far as Islam and other things are concerned, no 
maligning of or harassment to the Muslims 
should be done. Thank you, Sir. 

THE    VICE-CHAIRMAN        (SHRI 
DINESH GOSWAMI): I would like to take 
the sense of the House on one point.    We 
have get the half-an-hour discussion at 0 
o'clock.   I do not know 
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whether Mr. Shahi will agree to have it postponed 
till tomorrow. There are , still two more speakers 
who have to " speak on the Calling Attention 
Motion and the Minister has also to reply. II "Mr. 
Shahi agrees we can take up the "half-an-hour 
discussion tomorrow. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): No, no. 

SHRI N. K. P. SALVE: In the next session. 

SOME HON. MEMBERS: No, we will take it 
up today. 

SOME HON. MEMBERS: We will take it up 
tomorrow. 

THE   VICE-CHAIRMAN      (SHRI 
DINESH GOSWAMI): Shri Shahi 6miles, which 
means agreement. I have taken it that he has 
agreed, becaus« smile means agreement. 

SHRI NAGESHWAR PRASAD SHAHI; 
Personally I have no objection. My friends, Dr. 
Shanti Patel, Mr. Dhabe, Mr. Bagaftkar, they are 
not agreeing to it. Personally I have no objection. 
They want it today. 

SHRI SHRIDHAR WASUDEO DHABE: The 
half-an-hour- discussion will take us up to 6.30 
p.m. and then you can again take up the Calling 
Attention. 

THE     VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Shahi has given me 
advance warning and he has said that it may not 
be possible to finish this discussion in half an 
hour. If you are prepared to close this dis-.oussion 
in half an hour and finish by 6-30 P.M., then I will 
take it up. If I accept Mr. Dhabe's suggestion then 
I will close this half-an-hour discussion exactly at 
6-30 P.M. If you agree, I don't mind to take it up 
today. But I do not think you will be able to do it. 

SHRI B. D. KHOBRAGADE: You will not be 
able to finish it in half an hour and so better have 
it tomorrow. 



 

[Shri Alexander WarjriJ 
irresponsible statements, made by-some 
speakers, when they referred to the North-East 
and Nagaland where we do not have any 
problem of Hari-jans because we do not have 
any caste system there. Some leaders seem to 
take pleasure in referring always to the North-
East and blaming missionaries and making 
them scapegoats for everything that has hap-
pened there. I would like to know from the 
Minister how many foreign missionaries are 
there in North East. As far as I know, in 
Nagaland there is not a single foreign 
missionary. And, about foreign money, 
without proof they are making irresponsible 
statements as if they have seen the actual 
money flowing from abroad. 

Then, to come to the subject, Mr. Vice-
Chairman, Sir, according to the Government, 
during the 14 months the number of converts 
from Harijans to Islamism was    five    
thousand.    I 

am not a Hindu, nor am I a 6 P.M.     
Muslim.      I am a    Christian. 

But I also firmly believe in the 
fundamental rights as enshrined in the 
Constitution, which guarantees equality 
between man and man, and forbids 
untouchability. Though we all profess equality 
and condemn untouchability, caste system is 
still prevailing in our midst. If we are really 
going to do away with untouchability, here in 
India, I think it is only by allowing—not only 
allowing, but encouraging the Harijans and the 
untouchables to change their religion. That is 
the only way, by which we can do away with 
untouchability. And here I congratulate these 
5,000 people for breaking the yoke of so many 
hundreds of years placed upon them by the 
Aryans. These Harijans were inhabitants of 
India before the Aryans came and converted 
them into Harijans so as to give them a place 
in the lowest position in Hindu society. 
According to them, to remain in Hindu society 
is the perpetuation of slavery and subjection to 
atrocities and indignities. Can we deny the fact 
that during the 

last few years, the Harijans wers subjected to 
atrocities by high-caste Hindus who even used 
police people to force them to remain in their"' 
present state that they are in? According to 
official statistics, the number 0f atrocities 
against Harijans has gone up by over 80 per 
cent. From 10,735 cases in 1974, the number 
has gone to over 18,000 during 1980. 

[The Vice Chairman (Dr. Rafiq Za- 
karia)  in the Chair.] 

It is only now that these conversions have 
attracted so many leaders, including the 
Members of Parliament who have pleaded 
that aU of them have gone to 
Meenakshipuram. So many of them have 
gone there because of these mass conversions. 
Nobody had ever cared for them before. Now 
hundred's of VIPs, including Government 
officials, have gone in order to enquire into 
the affairs of these mass conversions. But, is it 
going to stop untouchability? Will sharing a 
meal once with a Harijan stop the inequality 
once and for all? Will appointment of a 
hundred Harijans in the Bihar Mandir in Delhi 
make other Hindus and these high-caste 
people to look upon the Harijans as their 
equals? It is being said that foreign money has 
been used for these mass conversions. So far, 
nobody has been able to prove this. Even if 
foreign money has been used, so what? 
Cannot a Muslim brother from a richer 
country help a Muslim brother who is 
downtrodden in this country? Can he not lift 
him up with his money and with whatever he 
could, to help him? What have the laws done 
so far? What have the Tatas and the other 
millionaires done for the teeming Harijans? 
Sir, before I conclude, I would like the hon. 
Minister to reply to these specific; questions. 

I would like to know whether a Harijan or 
any other critizen in trie country has a right to 
choose any religion he likes. If secularism is 
still a part of our Constitution, why should the 
Government of India    *r 
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any State Government send teams to enquire 
into, to investigate into, 7* the religious life and 
the beliefs of a citizen? Then, another question 
is, is the Government really interested in the 
upliftment of the tribals and Scheduled Castes 
and Scheduled Tribes? Will the Government 
help, if Becessary, even financially, the volun-
tary organisations, religious or otherwise, who 
are working for the upliftment of these 
downtrodden people? I very much welcome the 
statement of these downtrodden people? I very 
much welcome the statement made "by the 
Minister.   He has said: 

"In the past, Harijans had converted 
themselves, apart from Islam, to Buddhism 
and Christianity also. Religion is a matter 
of individual conscience. India being a 
secular State, the Constitution guarantees 
liberty of faith and worship to all citizens 
and the right freely to profess, practice and 
propagate religion...." 

Tfow, my last question is, will the 
Government bring in a Bill which will really 
guarantee freedom 0f religion and, as per the 
statement of the hon. Minister, freedom to 
propagare religion, whatever may be the 
religion, whether it ils Christianity or Islam or 
Sikhism? This freedom though enshrined in 
the Constitution should be strengthen by a 
Bill which should be passed into an Act. 
Thank you. 
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What do your religious    scnptur« say? 

SHRI DHARMAVIR: Point of order. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please don't interrupt. 

Let them condemn Shankaracharya in clear 
All  these  interpretations  are wrong. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragade, please wind up. 
Mr. Bagaitkar, why are you unnecessarily creating 
a controversy? Order please. Mr. Dharma-vira, 
Please sit down. Now you please conclude. Order 
please. Why don't you confine yourself to the 
present conversions only, Mr. Khobragade? 
Please confine yourself to it, initead Of going into 
this whole... 

SHRI B. D. KHOBRAGADE:  I am 
only saying why the Scheduled Caste people are 
compelled to embranc* Islam, Christianity and 
Buddhism. I em only answering them. My points 
are not irrelevant. 

T

HE VICE-CH.\IRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragade, juit a minute. 
May I request you not to hurt the religious 
sentiments of others while you speak? 

SHRI B. D. KHOBRAGADE: I am not saying 
anything. Only I have referred to the PuiMsha 
Sookta in the Vedas which iay 1 how all the lour , 
varnas are created. I have said nothing else. 

 
SHRI DHARMAVIR: This is wrong. This is 

a wrong quotation. I object to it. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragade, please  go  to  
your next point. 

SHRI DHARMAVIR: There is no mention 
regarding this in the Vedas. 

 

 

SHRI KALPNATH RAI:  He    *o« not 
know anything about the Vedas. 

THE      VICE-CHAIRMAN       (DR. 
RAFIQ ZAKARIA):   Order, please. 

What is wrong about the Vedas ?
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THE       VICE-CHAIRMAN       (DR. RAFIQ 
ZAKARIA):  Please sit down. »»Mr. Khobragade,     
please  go  to the next point. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragade, now, within 
one minute you pleasft conclude your speech. 

SHRI B. D. KHOBRAGADE: If they have 
interrupted me... (Interruptions) 

SHRI DHARMAVIR: On a point Of order. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragade, you should not 
pass any remarks like 
this. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You cannot go on speaking all 
the while. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragade, please- sit 
down. 

It should be expunged.
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SHRI B. D. KHOBRAGADE: I hav8 not taken... 

THE      VICE-CHAIRMAN       (DR.J RAFIQ 
ZAKARIA):   Yes, yes,     you have taken... 

SHRI   B.  D.    KHOBRAGADE:    I 
wourd only clarify. 

THE      VICE-CHAIRMAN       (DR. RAFIQ  
ZAKARIA):   Don't clarify. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Dharma-vira, please sit down. Mr. 
Khobragade, will you please conclude now? (In-
terruptions) Now you do not reply. You 
please conclude. Otherwise, 1 will call upon 
the Minister to reply now. (Interruptions) 
That is all right. Apart from that, he has taken 
more time. 

I accept him as my elder brother.

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please, Mr. Khobragade. I think 
the point that has been made by the Member 
has 
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to be ____(.Interruptions)  Now, please, 
Mr. Rhobragade, do not interrupt the 
Chair    at    least______well    taken.   Se- 
TJtslarism, as our former President, Dr. 
Radhakrishnan, had said, according to our 
meaning and traditions, means equal respect 
for all religions. And certainly while referring 
even to. a sensitive and delicate issue like the 
conversions Here, we should try and see that 
we do not in the process cast any kind of 
disrespect on other religions. You have every 
right to talk of the social indignities,    you    
have 
every    right to talk .................    (Interrup~ 

tions) While quoting, sometimes, I am sorry to 
say—and I do not mean Kit—even devils quote 
scriptures. And, therefore, to. say that scriptures. 
that have been quoted, have been quoted in 
proper context, cannot exactly be true. I said I 
did not mean it in that sense. I just usad the. 
expression that even devils are supposed to 
quote scriptures. For Mr; Khobragade, I have 
got great jrespect and I would not say that. What 
I am saying i3 that quoting scriptures also has 
got to be within a particular context and if that 
context is violating the basic priniciples of .our 
secularism, to which the hon. Member has 
rightly pointed, and to which we all have" taken 
our oath, I think we are going beyond the scope 
of this discussion. I would, - therefore, appeal to 
Mr. Khobragade " to refrain from these 
observations and to confine himself to the points 
that he wants to urge upon the Minister. After 
all, the Minister is not a San-karacharya. Even if 
you make certain points, he cannot reply to 
them. I think the proper forum for that is to have 
a dialogue with the Sankara-charyas. 

SHRI B. D. KHOBRAGADE: He belongs 
t0 panch varna, not even chatur varna. 

SHRI SADASHIV BAGAITKAR:    I 
am on a point 0f order. 

. . 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): No point of order on this. 

SHRI SADASHIV   BAGAITKAR: I 
entirely agree with all that you have said. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Then you are commenting on 
what I have said, which I will not allow. 

SHRI- SADASHIV BAGAITKAR: No, I 
am not commenting. I entirely agree with 
you.... 

THET VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You cannot have a point of 
order in agreeing with me. 

SHRI    SADASHIV   BAGAITKAR: 
My point of order is, we are also bound by 
another thing—"satyameva    jaya- 

 

THE VICE-CHAIRMAN (DR RAFIQ 
ZAKARIA): Order, order. You have made 
your point. But I am sorry to say that if we 
were to accept your point of view, we will be 
opening the floodgates of all kinds of 
accusations, allegations, reflections against 
one another's religion and that- will be a 
dangerous precedent. Please, Mr. 
Khobragade, now conclude your speech. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Don't clarify. Enough 
clarification has been made. 
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THE VICE-CHAIRMAN (DR-RAFIQ 
ZAKARIA):  Please conclude. 

SHRI B. D. KHOBRAGADE: Yes, I am 
concluding. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I cannot go on allowing you so 
much time. 
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SHRI SYED SHAHABUDDIN: I have made 
repeated requests to Chair during  the debate... 
(.Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am afraid, if it is going to lead to so 
many other Members. 

SHRI SYED SHAHABUDDIN: I beg of you. 
My party has taken only 11 minutes whereas others 
have taken hours together. I have made special 
requests in writing to the Chair. My request has 
been repeated to every successive Vice-Chairman. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am afraid, Mr. Dinesh Goswami, 
when he left, told me that only 0ne speaker was to 
be called and that was Mr. Khobra-gade, that he was 
the last speaker... 

SHRI SYED SHAHABUDDIN: I have made a 
special, request... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He never mentioned to me about that 
special request. 

SHRI SYED SHAHABUDDIN: That is no 
answer. 

SHRI J. K. JAIN: I also want to speak for a 
minute. 

SHRI SYED SHAHABUDDIN: So much of time 
was spent on so many interruptions, hours together... 

SHRTFftANAB KUMAR MUKHERJEE: This is 
not the way; this way it is only wastage of the time of 
the House. There should be a limit. We are 
discussing this for four and a half hours... 

SHRI SYED SHAHABUDDIN: When they were 
interrupting the Members here, why did you not ask 
them to keep quiet? 

Mr.    Vice-Chairman, I    have    risen to seek your 
indulgence, to seek your 

THE VICE-CHAIRMAN (DR. 
RAFIQ 
ZAKARIA):  Now, Mr. Minister -----------  

SHRI SYED SHAHABUDDIN: 
Mr. Vice-Chairman, I seek your 
indulgence for just two minutes. I 
want to Put just two questions to the 
Minister. Please permit me... 

SHRI KALPNATH RAI: No, no. 

SHRI SYED SHAHABUDDIN: Why 
not?   All of you have spoken for any ^ 
number of times,    not    once.    I am 
pleading with the Chair... 

THE VICE-CHAIRMAN (DR--
RAFIQ ZAKARIA): Mr. Shahabud-
din, I am afraid it is too late... 

SHRI SYED SHAHABUDDIN: 
They have all taken so much time with 
interruptions. I wM take not more than 
t i te
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.   [Shri Syed ShahbuddinJ 
special indulgence. I don't see why the Leader 
0f the House should interrupt. The Leader of 
the House has no business to interrupt me. 
Why •cannot he control his own partymen? 

SHRI PRANAB KUMAR MUKHERJEE: 
Don't lose your temper. Please take your seat. 

SHRI SYED SHAHABUDDIN: Why? 
Who are you to direct me to sit? I have made 
my request to the earlier   Vice-Chairman   
also... 

THE        VICE-CHAIRMAN (DR. 
RAFIQ  ZAKARIA):   Mr.   Shahabud- 
din,  please BH down .............  

SHRI SYED SHAHABUDDIN: I am only 
asking for two mirctues. My party has taken 
only 11 minutes. But you have given other 
parties thirty minutes, thirtyfive minutes. 
Why? 

SHRI PRANAB KUMAR MUKHERJEE: 
Take your seat. Nobody will allow you now.... 
(Interruptions) 

SHRI SYED SHAHABUDDIN: I am not 
speaking to you. Who are you? Mr. Vice-
Chairman, I want your direction.. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Order, order, Mr. Shahabuddin. 
Will you please take y°ur seat? From your 
party... (Interruptions) please sit down. If you 
crave for indulgence, and if indulgence is 
denied, you must sit down. You cannot crave 
indulgence and dictate. 

Now, Mr. Minister, will you please start 
your reply? 

SHRI SYED SHAHABUDDIN: The 
Leader of the House and the Congress  (I).... 
(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please sit down. 

SHRI SYED SHAHABUDDIN: ' I 
want to place <jn record my protest. 
(Interruptions) •  

SHRI YOGENDRA MAKWANA: Sir, I 
am very thankful to all those Members who 
have participated i*1 the debate. This Calling-
Attention has given an opportunity to all the 
honourable Members to discuss the problem at 
length. AH of them have discussed it. 

Many of the Members have' gune to the 
genesis of it. They have pointed out how it 
started and what happened. I am thankful 
particularly to the two hon. Members j'rom 
Tamil Nadu— W Shri Gopalsamy arid Shrimati 
Sathia-vani Muthu. They come from the place 
where the mass conversions took place and they 
discussed the problem in great detail. 

Before I come to the subject, I would like to 
reply to some of the questions put by the last 
speaker, Shri Khobragade. He said that some of 
the Central Ministers have made statements 
about petro-dollars going there, particularly Mr. 
Swaminathan and the Home Minister. The Home 
Minister has in ft statement denied the statement 
that has been attributed to him. Mr. Swaminathan 
has also made a statement publicly denying^ 
what has been attributed to him about Rs. 3 
crores coming from foreign countries. Now, 
before I start I want to refuse the allegation made 
by Mr. Shahi. He said that the Prime Minister is 
visiting temples where the Harijans are not 
allowed entry. This is not a fact. The Prime 
Minister has visited temples. In all the temples 
which she has visited Harijans are allowed .... 
(Interruptions). I am not referring to all the 
temples. I am referring to temples which she has 
visited. There may be temples where they are not 
allowed. 

All the temples she has visited have 
allowed entry to Harijans. So, there is no 
substance in the allegation. 

Shri Era Sezhiyan said the problem is a 
social problem.   I do not want to 
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go into the details about the conversions or 
how they happened and why 

-i^hey happened. He said it is a social problem. 
But Mr. Shahi thought- it is an economic 
problem. Both of them are partially correct. It 
is a socio-economic problem. Both aspects 
have contributed to these conversions. Now 
before we come to the social aspect, I would 
like to point out some of the steps which the 
Government has taken in order to ameliorate 
the conditions of the Scheduled Castes and 
Tribes. In order to improve their conditions in 
1980 Centrtl assistance extended to the States 
so that they can 

. raise the amount which they earmark for the 
special component plan for the Scheduled 
Castes. I would like to give one example. In 
1979-80 the outlay of the special component 
plan of all the States was Rs. 246.34 crores. 
In 1980.81 it went up to Rs. 528.39 crores 
and in 1981-82 approximately it is Rs. 677.78 
crores. This is regarding the amount which is 
earmarked for the special component plan for 
the Scheduled Castes and this will be used for 
their development. 

The Central Government has recently raised 
the limit of the schemes of the Scheduled 
Castes Development Corporation. Originally 
the individual schemes were of Rs. 6,000. But 
now the Central Government has raised the 
level to Rs. 12,000. So, any Scheduled Caste 
man can get Rs. 12,000 from the Scheduled 
Castes Development Corporation which can 
be used as a margin money for self-em-
ployment. Now, Sir, these are some of the 
measures, economic measures, Which the 
Government has taken and various 
instructions are also issued to the State 
Governments for also implementation of the 
Plan with the result that in 16 States the legal 
aid scheme has been started in 12 States 
Special Cell for the protection of the weaker 
sections have been started, in 16 States 
committees have been formed at various 
levels to see to the implementation of these 
Special Component Plans and for the 
identification of the 

areas, four States have taken action. So far as 
Special Courts are concerned, Andhra and 
Rajasthan have already set up these Special 
Courts whereas Tamil Nadu and Bihar are 
going to do it within a very short period. Some 
of the States like Uttar Pradesh, Gujarat, 
Kerala, Karnataka and Madhya Pradesh have 
also said that they would start these Special 
Courts in the near future. So, Sir, this problem, 
as I said, is a socio-economic problem and it 
requires two-fold remedies: one is social and 
the other is economic. So far as the social 
aspect is concerned, it is for all of us sitting 
here and the religious leaders of this country 
to help the Government in eradicating the evil 
of untouchability and in bringing about social 
equality among all classes of the society. Sir, 
for that the Government is also contributing 
by way of propaganda, by way of giving aid to 
the voluntary agencies for publishing literature 
against un-touchabilJty, etc. So far as the eco-
nomic aspect is concerned, I have already said 
that we have taken various measures and some 
of them I have described also. 

Sir, some questions were raised by some of 
the honourable Members regarding this 
problem. The honourable lady Member who 
initiated the discussion asked whether there is 
any intention on the part of ithe Government 
to enact a law to prohibit conversion. Now, 
Sir, in the statement made by the Home 
Minister in the beginning, he has said that it is 
a fundamental right of every individual to 
profess any faith that he likes and if anybody 
voluntarily embraces any religion, the 
Government cannot prohibit the individual 
who wants to do it from doing it. So, there is 
no question of enacting any law by the 
Central Government prohibiting such 
conversions. Then, Sir, she asked whether the 
Government will ensure the safety and 
protection of the weaker sections, particularly 
the Scheduled Caste people. For that, Sir, the 
Prime Minister, the Home Minister, myself 
and the Home Secretary, ell of Us, have 
written     letters to th« 
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State Governments because, 
ultimately, law and order is a State subject 
and they have to see that safety of the 
Scheduled Caste persons is maintained 
properly. So, we have written to them and 
guidelines are issued from time to time. Also, 
Sir, in the meeting of the Chief Secretaries 
and the Chief Ministers in Delhi this point 
was stressed by the Prime Minister and it was 
impressed upon them that they have to take 
all precautions for the protection of the 
weaker sections. 

Then, Sir, she also referred to the money 
part of it and said that she has no information 
that any money has come from the Gulf 
countries. 

SHRIMATI PURABI MUKHOPA-
DHYAY: But was there any statement from 
the Home Minister to this effect? 

SHRi YOGENDRA MAKWANA: Yes. 
The Home Minister has also denied that and I 
have said that we have no information. If 
anybody, if any honourable Member, has got 
any information in this regard, he can pass it 
on to us and we will take action. 

SHRI NAGESHWAR       PRASAD 
SHAHI; Once you made that state. ment and 
now you have denied it. 

SHRI YOGENDRA MAKWANA: I have 
never made that statement. 

SHRI NAGASHWAR PRASAD SHAHI;   
1 mean the Home Minister. 

SHRI YOGENDRA MAKWANA: Sir, the 
honourable Member, Bhola Paswan Shastriji 
particularly wanted to know about the 
economic measures taken by the Central 
Government. In brief, I have narrated it here, 
because on various occasions I have dealt 
with these measures, and I do not want to go 
into the details today. There is a list at my 
disposal and on other occasion I can narrate 
all these economic measures taken by the 
Central Government. 

He wanted particularly to know about the 
class in Belchi, Pipra, Kafalta, etc. Particularly 
he referred to Kafalta where all the accused ar-
£* acquitted. In that case he wanted to know 
whether any appeal is filed. Sir, the State 
Government has filed an appeal in the High 
Court against the judgement of the Sessions 
Court and we have also instructed the Stalte 
Government to employ a good advocate, and I 
am informed that they have engaged the 
Advocate-General of the State for arguing the 
case. In all the other cases, Belchi, pipra, Kaila 
and Bisrampur, in all these cases, the court has 
given some punishment. Two persons were 
sentenced to death and 15 to life imprisonment 
in the case of Belclii. Fifty persons were 
sentenced to life imprisonment in Pipra. 

So far as the protection of the Scheduled 
Castes and Scheduled Tribes is concerned. 
Sir, there is the Protection of Civil Rights 
Act, 1055. But the main allegation is that the 
cases made under this Act are not properly 
investigated and adequate evidences are not 
before the court and, therefore, the accused 
are acquitted. Sir, we have issued instructions 
from time to time and in section-ISA of the 
Civil Rights Protec. tion Act there are certain 
measures prescribed which the Government 
has to take. And in a question in this House 
itself I have said that Rs. 6 crores are 
earmarked for this purpose as matching 
grant—50 per cent from the Central 
Government and 50 per cent... 

SHRIMATI PURABI MUKHOPA-
DHYAY:   For this purpose? 

SHRI YOGENDRA MAKWANA: For the 
implementation of the provisions of section 
15A(2). These are the provisions: 

(1) Provision of adequate facilities, 
including legal aid to the per. sons 
subjected to any disability arising out of 
the untouchability to enable them to avail 
themselves of such rights. 
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(2) Appointment of officers for 
initiating or exercising supervision over 
prosecutions for the contravention of the 
provisions of this Act. 

(3) Setting up of special courts. 

Like that. These are the various measures 
which the State Government can take, and for 
that we provide matching grant of 50 per . 
cent from the Centre and 50 per cent from the 
State Government, and Rs. .6 crores are 
earmarked for this. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: I want to know... 

THE     VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Please do not interrupt. 
If this process is once started, then there will 
be no end to it. After the speech I will see. 
(Interruptions) After he has finished, we will 
see. 

SHRI YOGENDRA MAKWANA: 
Originally, this Act was called the 
Untouchability Offences Act, 1955. But the 
Congress Government in 1975.76 amended it 
and the ti'ile of the Act also is changed. It is 
now called the Protection of Civil Rights Aet, 
1955. Now, under this Act there are various 
provisions which are very rigorous and if 
properly implemented then we can stop the 
atrocities on the weaker sections. Sir, there is a 
provision for taking action against the officers 
who wilfully neglect 'their duties in protecting 
the life and property of the Scheduled Cashes. 
Under section 10A there is a provision for 
collective fine which can be imposed on any 
area where mass atrocities are committed on 
the Scheduled Castes or Scheduled Tribes. 

Now, these are the provisions of this Act 
which have to be properly implemented and 
properly utilised by the Stato Governments. 
Time and again, we have drawn the attention 
of the State Governents to the various 
provisions of <the Act and have provided  
guidelines  for the protection of 
1015 R&—13 

the weaker sections. I do not want to go into 
the details of the economic measures, as I said 
in the beginning, I have given the details to 
the House on various occasions. 

I would like to bring to the notice of the hon. 
Members one or two points. Most of the hon. 
Members have said that more money should be 
provided for the economic upliftment of the 
Scheduled Castes. One Member wanted to 
know the amount earmarked for the Scheduled 
Castes in the Plan. As I pointed out last time to 
the hon. House, it is for the first time that we 
have provided more or less 6 per cent of the 
total Plan outlay for the economic upliftment 
of the Scheduled Castes. If we take into 
consideration the State Plans, the amount can 
go up to 8 or 9 per cent. So, it is for the first 
time that such an amount is provided for the 
economic welfare of the Scheduled Castes. 
This will change their condition. The Prime 
Minister hes written letters to the State 
Governments asking them to cover at least 50 
per cent of the population of the Scheduled 
Castes during this Plan period so that they may 
be brought above the poverty line. All these 
measures, when implemented properly, will 
change the condition of the Scheduled Castes. 
Now, the main question is about the 
implementation. There are complaints from the 
Members that it is not properly implemented. 
Sir, for that we are creating a monitoring cell 
which will monitor the Special Component 
Plans and the Tribal Sub-Plans in all the States 
and see that they are properly implemented and 
the benefit goes to the Scheduled Castes. 
(Interruptions) Now, these are the measures 
taken recently. The Special Component Plan 
has been started only in 1979-80. Previously 
there was no Special Compon'en'; Plan. I have 
written  several letters to the 

      Tamil  Nadu  Government and  I  also 
     went there.     It was framed there in Tamil 

Nadu after that.    It is not the J    fault  of the   
State Governments  be. I    cause all the State 
Governments have 
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started this recently. In the initial stage when 
it was started, there was a demand from the 
State Governments also that there should be 
some assistance from the Centre and now we 
have provided Rs. 600 crores in the Sixth 
Plan as a special central assistance to the 
State Governments. As a result of this special 
central assistance, as I said just now, the plan 
amount has gone to 677.78 crores of rupees 
and now all this will change the condition to a 
certain extent. At the same time, it is a social 
problem and the society has to take some 
action to eradicate untouchability and to treat 
them as equals. The Prime Minister has also 
told the State Governments that they should 
see that the weaker sections are protected. 
The society has to help them in this direction. 
Sir, I have nothing to add. The hon. Members 
have discussed this problem at length. 1 only 
wanted to bring some of the measures to the 
notice of the hon. House. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: Sir, only one clarification. I want to 
know from the hon. Minister one thing. Just 
now, he mentioned about the provisions and 
the economic schemes of the Central 
Government. I want to know how he is going 
to enforce the civil rights in the State. I want 
to know what is the machinery that he is 
going to create to supervise in the Stafes 
whether it is implemented properly or not and 
also that Rs. 600 crores which he has allotted 
now are spent properly. 

7 P.M. 

SHRI YOGENDRA MAKWANA: I think, 
you have not heard properly. I said that a 
monitoring cell is being created in the Home 
Ministry which monitors all the schemes in 
the State Governments. Soi in the monitoring 
cell there will be officers who can write letters, 
who can go to the field and who can  see and 
supervise    the pro- 

gramme  which is to be implemented by the 
State Government. 

THE VICE-CHAIRMAN  (DR. RAFIQ^. 
ZAKARIA):     Special     Mentions—Shri 
Kalyanasundaram. 

SHRI M. KALYANASUNDARAM : Mr. 
Vice-Chairman, Sir, I want to.. . 

SHRI SYED SHAHABUDDIN: I am sorry 
to interrupt^ Mr. Vice-chairman. I want to 
make a submission. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : I am sorry, Mr. Shaha-buddin.    
I will not allow. 

SHRI SYED       SHAHABUDDIN :    I 
want to make   a   submission.    I was told 
that.... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am sorry. I will not allow.    
Yes. Mr. Kalyanasundaram. 

SHRI SYED SHAHABUDDIN: I have to 
make a personal submission. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please do not take anything on 
record of what Mr. Shaha-buddin says. 

SHRI SYED SHAHABUDDIN: * 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Shahabuddin, the pro-
ceedings of the House cannot be conducted in 
this manner. I have been given the list of 
Special Mentions. I am concerned with what I 
have been given.    Please sit down. 

SHRI SYED SHAHABUDDIN: * 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : I am sorry, Mr. Shahabuddin. 
You will have to sit down. Yesi Mr. 
Kalyanasundaram. 

SHRI SYED SHAHABUDDIN: * 

•Not recorded. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please sit down. The Secretary-
General tells me that there •rv) no such. 
permission to you to make Shy Special 
Mention. . (Interruptions) Whatever Mr. 
Shahabuddin says will not go on record and he 
is speaking without permission. 

SHRI SYED SHAHABUDDIN: * 

SHRI PRANAB KUMAR MUKHERJEE: 
Sir, it is strange that for the first time in this 
House a Secretary-General is questioned. 
There should be some propriety. 

THE VICE-CHAIRMAN (DR. RAFIQ £ 
ZAKARIA): Mr. Shahabuddin, this is not the 
way. Should the ruling of the Chair not be 
respected? Don't take down anything of what Mr. 
Shahabuddin is saying. 

SHRI SYED SHAHABUDDIN: * 

SHRIMATI      PURABI MUKHO- 
PADHYAY: Mr. Vice-Chairman, Sir.... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No, no, please. I will not allow 
any discussion on this. Mr. Kalyanasundaram, 
please. 

SHRIMATI      PURABI MUKHO- 
PADHYAY:   I am speaking about the rules. 

 THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am sorry. I will not listen to 
you. Please do not record. Nothing will go on 
record except Mr. Kalyanasundaram. Yes, Mr. 
Kalyanasundaram. 

REFERENCE   TO   THE    REPORTED 
DECISION  TO  REVIEW  DECISIONS 
OF THE    ELECTRONICS    COMMIS-

SION 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Mr. Vice-Chairman, Sir, here is a 
matter of very serious concern for the 
independent and self-reliant development    of    
science    and 

* Not recorded. 

technology in our country. It is reported that 
the Minister of State for Electronics has given 
instructions to review all. the. decisions of the 
Electronics Commission which they took ever 
since they came into being, i.e., for the past 
ten years. In 1971 our Prime Minister with 
good intentions constituted the Commission 
for Electronics with adequate powers, inde-
pendent functioning, so that they could 
contribute to the development of science and 
technology in our country. Many of these 
multi-nationals based in western countries 
were concerned with it and they thought that 
we would not be able to progress in the field of 
science and technology in electronics So well. 
. They started criticising the functioning of the 
Electronics Commission. During the Janata 
rule they appointed a committee to inquire and 
the Committee recommended that it should be 
converted into an advisory body without 
independent powers. 

Now, the Prime Minister has again 
intervened and said that its functions, powers 
and structure will not be altered and that it 
will be restored to its original position as 
obtained in 1971. This omnibus inquiry into 
the functioning of the Electronics 
Commission has created doubts in the minds 
of scientists. Many of the scientists were 
anxious that the process is being reversed and 
so it was necessary that the Prime Minister 
should intervene and her promise that the 
Commission will be allowed to function 
independently and this interference will be 
stopped, has been welcomed by them. 

REFERENCE   TO     THE     
REPORTED SATYAGRAHA    BY    

FARMERS     IN NEW DELHI    ON    
THE    14TH SEPTEMBER, 1981 

 


